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SHRI K. C. PANT : Yes total.
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What we can give we will give when
they are eligible under the rules, we will
do it.
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SHR1 RANGA :
for a change of rolicy.
about the rules.

They are asking
You are talking

SHRI K. C. PANT : I am bound
by the rules.

SHR1 RANGA He wanted an
all-party  Committee, a non-partis-

san Commiittee.

wft geor Wy o3A : arfar § madg
azen A w1 gart fzar § fs usa sl

% geg wfAal €) oF HfeT FAFTHF  moment,
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SHRI JYOTIRMOY BASU: The
Barasat incident is more than 20 days old
and the CB1 was sent to make enquiry .
Nothing has come out of it. What has
happened (o the murders that took place
in Barasat ? The whole thing is being
hushed up, sir . This is a serious matter
Will the government clarify the situation
and make a statement ?

12,50 hrs.
RE. MID, TERM POLL

DR. RAM SUBHAG SINGH (Buxar) :
You might have seen from all the national
rapers that are rublished from here that
they have hinted that Parliament is going
to be dissolved, und the dates of the
elections have also been published. 1

would like to know the authenticity of
the refort,  That ~hould be made clear.
SHRI RANGA  (Srikakulam) : In

England and other countries, the conven-
tion is that before the house rises, the
Prime Minister makes the announcement
about the dissolution of the House and
the elections. 1 speak subject to cor-
rection when 1 say this,

SHRI BAL RAJ MADHOK (South
Delhi) :  This kind of rumour-mongering
has been on for a long time. We are not
afraid of facing going the elections. Let
them come tomorrow, but this kind of
thing must rol go on. The House must
be taken inte confidence, and a1 Ceclaration
should be made before Parliament ad.
journs whether they are going to have mid-
term elections, and if they are going to
have it, then this kind of clear indication
must come before Parliament.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : You must have seen in the
press that a rarticular date has also been
annourced,

SHRI SHEQ NARAIN (Basti) :
are ready o face clectiopns at

We
any
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SHRI SURENDRANATH DWIVEDY :
You must have seen in the papers that a
particular date has also been mentioned.
If they want to have a mid-term poll, the
country will welcome it. Every party will
be prepared to face the situation. Bul
when Parliament is in session at least, we
must know before Parliament adjourns
whether Government are really contemp-
lating to have an early election and whe-
ther Parliament is going to be dissolved,
so that we may know when the next session
would start, because generally before we
adjourn, we consider about the date of the
budget session. So, we must know now
whether there is going w0 be another
session or not,

SHRI S. 5. KOTHARI (Mandsaur) :
Are these elections going t0 solve the
economic problems of the country like
rising prices, unemployn:ent etc ? They are
trying to hoodwink the people by this,,,.

SHRI S. K. TAPURIAH (Pali) : They
will be solved, because thereby we shall
get rid of this government,

st gerqEe TR (QrgY) ¢ weAE
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SHRI1 VASUDEVAN NAIR (Pecrmade):
1t is all nonsense that he has said,,,

MR SPEAKER : One Member has
raised the pount, and 1 thought that that
should have been enough. But now, hon.

Members have made it a matter of
debate .,

SHRI H. N. MUKERJEE Calcutta-
North=East) : It should not be a matter
of debate. But I think, you as represen-
ting the House must also appreciate
that it is rather reprebensible that
when Parliament is in session, certain

rumour-mongering or whatever it s,
obviously on the inspiration which comes
from the Government side, goes on in the
press; if it is in the day's work for Parlia-
ment to be dissolved before time and new
elections are 10 be held, we are not here
to mind it; we are ready; all parties are
ready. But the point is that this kind of
motivated propaganda is carried on in a
semi-hush-hush fashion, but with all soris
of overtones applied to it, which is obvi.
ously inspired by Government, because
reports alsv appear in certain papers which
are very much in the good hooks of the
Government party,  When this kind of
thing gocs on, 1L is entirely against the
principle of Parliamentary life. We are
sitting here (rom day to day and the Leader
of the House is never here, and even when
subjects appertaining to  her own directly
administered department come up before
the House, in the case of the honora-
rium o frecdom=fighters or whatever it is,
she is never here; the Leader of the House
is never here i lead the House. The
House is being informed by press and by
all kinds of sundry people that this sort of
thing i going on. You, Sir, should take
notice of it, and you should ask Govern-
ment to come forward and make an an-
nouncement. 1f there is to be a principled
announcement, it is not in the power of
the Prime Minister or anybody just to say
‘l can dissolve the House at any moment
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[Shri H N, Mukerjze]

| like', but it has to be done on the basis
of parliamentary principle.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SUIRI RAGHU RAMAIALL)

SHR1 SHEO NARAIN : You must
call the Prime Minister here, This is an
important matter requiring her presence,
We are not going to tolerute this. He

must act like a Chiel Whip and call the
Prime Minister here.
SHRI VASUDEVAN NAIR: You

must allow me to rerudiate what Shri PV
Shastri said about my party. It was an
irresponsible statement for him to make,

MR. SPEAKER : Ilis
sroken.

leader  has

SHRI VASUDEVAN NAIR :
in the din he did not hear
Shastri made an irresponsible
dragging the name of my party.

Perhaps
him, Shri
statement

SHRIMATI SUCIHETA KRIPALANI

(Gonda) : On a point of order., When
w: are silting in Parliament, in session
and functioning, t0 raise such issues

mzans it prevents the unfettered function-
ing of Parliument, and as such, 1 consider
it 2 matter of privilege. | would like 10
have your ruling,

MR. SPEAKER @ We do  not want
that a matter of  privilege should be such
that  we can  sil im here for all
time. 1 will examine i,

ol 7y famd (g7 weaa w@an
ag qd § wzaEl F AT §°F § qAAA
WA o afaia mm g T @rg
) FIETT HIEA TH ATA WY WEgA FON
2 fs ag o @ar &ar o e faan
quTd § ag WA AITAT B0 §ET A4l #
gfafafaca 7@ et | 9 @@ g
gq s wearafa gl § AT @ &,
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trar &lr wggq FUO &1 w4 W9 WE
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MR. SPEAKER : 1 think it is a wvery
good suggestion by Shri Limaye, We need
not go 1o the extent of a Resolution,
Rather il you authorise me in that behalf,
1 will look into it,

SHRI S. M. BANERJEE (Kanpur) :
We give you full power,

SHRI TENNETI VISWANATHAM
(Visukhapatnam) : 1 agree with my hon,
friends that if there is to be a mid-term
election, some indication must be given to
this  Parliament. Particularly  when
suggestions are being floated in  newspapers
when we are in session, But about one thing,
I am wvery anvious, that il there is a
dissolution, it shall not be before the Prime
Minister lays the foundation stone for the
Steel Plant at Visakhapatnam,

ul fm @ w1 (RuAA) @ megrafy
FAE A ALFIT 97§ 24Y 27, Afew @z
AT 9 ga A Ad =77 20 fom w7 ¥ g
massiwrar AT Ay ¥ g How
ararqw 431 fear sar @ s 3w & 2w
#%2a wg fs on ifaw dar fear wr
W@ E, Uk IgmA G W o @ 1 e
TH WTAAT ¥ W ¥ af) 13y ¥ fe weurafy
313 & sq1 @Yy, afev ag ag wgA §
maz qfemdd ¥ g9 § gy e
AT ag weqrafas A w1 "av3 @ AT
awaA ATd 1§ ag i A W



237 Re. Mid.term Poll AGRAHAYANA 23, 1892 (5 \X i) Re. Mid-term Poll
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13, hrs.

SHRI NATH PA1 (Rajapur) : May |
seek your guidanc: on this matter ? 1 will
read out 1o you articles #3 and 85, which
are the two articles with which we arc con-
cerned.  Article 83 (2) is like this :

“The House of the People, unless
sooner dissolved, shall centinue for
five years from the date appointed
for its first meeting and no longer
and the expiration of the said period
of five years Shall operate as a disso-
lution of the House :"

Normally, the House of the people is
supposed to have a tenure of years, but
article RS (2) (b) says:

““The president may from tlime 10
time —

+ 4 +

(b) dissolve the House of the peo-
ple.”

These are the two guidelines that we
have in the Constitution. There are some
precedents in the House of Comnons,
During the war, if prolonged its own life
10 seven years because of the extraordinary
conditions prevailing because of th: war,

Here, we have this problem. Shri
Limaye has also referred to it. When
there is not a single party having o clear
majority, it should be left to Parliament,
and it is implicit in the Constitution,
Normally Parliament sits for five years. 1
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share the sentimenis cxpressed by my
colleague that if the Government wants to
dissolve Parliament, we will be eqQually
facing it and welcoming dissolution of
Parliament, but there should not be this
perennial sword of a Democles hanging
over the head of Parliament, so that there
is an atrophy of Parliament, and uncerta-
inty and unreality about everything, which
must be eliminated once for all.

The right to dissolve Parliament or
rather advise the President to dissolve
Parliament is available 10 a Party having
a clear majority, otherwise it is up to Par-
liament itsell to pronounce on this issue,
and the Constitution is very clear on this
issue. | have already quoted articles B3
and 85. In the light of these constitutio-
nal provisions, may 1 requeat that you,
acting as our spokesman, take up the issue
with the Prime Minister, thrash it out and
come and once for all tell us what is going
to happen to Parliament,

MR. SEPAKER : This rumour has
been coming for some time. 1 saw the
moraoing papers. In one of the papers only-
—it is not in so big hendlines in all other
papers-—it has appeared, and in the same
paper 1 saw on another page a cone
tradiction by the Prime Minister that there
was no uestion. No one knows about
it

SHRIMATI TARKESHWARI SINHA
(Barh) : You are not quoting her fully.

SHRIS. K. TAPURIAH : let
declare it in Parliament,

her

MR, SPEAKER : Will you please sit
down ? (fnterruptions) There is no
question of defending. 1 am saying what
1 read in the papers. What are you doing ?
I do not like it. Why are you coming on
me like anything ? (/nterruption) please
sit down. | am quite conscious of your
presence here today,

SHRIMATI TARKESHWARI SINHA :
Please do not indulge in these cheap jibes.
I do not think it is becoming on your part
to indulge in these cheep jibes. What |
submitted is,,,



239 Re. Mid. Term Poll

MR, SPEAKER : Why do you disturb
me ?

SHRIMATI TARKESHWARI SINHA :
1 said that you were not quoting the Prime
Ministor fully. She has said “‘for the
time being™. This is a very big,,,

MR. SPEAKER : Why arc ¥you so
impatient, my dear sister 7 What are you
doing ? 1 have all respect for you.

SHRIMATI TARKESHWARI SINHA :
If you use this language, | have no objee-
tion, but the earlier one was open o
objection.

MR. SPEAKER : 1 have all respect for
you. [ never meant that you should get
annoy:d. There are a number of Ministers,
you get annoyed with them. Why with the
poor Speaker ? Do not do it with me.

1 can give you the background. There
was a calling attention in the morning, |
saw the news, and Szcretary also put the
other side of it, and | was not sure as 1o
which was correct,—the big news or the
Other one, also in the same paper. Are you
satisfied if 1 put it like this ? So, 1 kept
this pending, 1 am not sure as to what
we should do.

You follow my

SHR1 NATH PAl:

suppestion,

MR. SPEAKER : Regarding your su-
ggestion also, these  matters are purely
constitutional positions. 1 do not think
we ure bound 1o go into them at present.
It is for the Prime Minister to come oul
with some stalement.

SHR1 NATH PAL: It is for yuo w
take up the issue with the Prime Minister.

SHR1 BAL RAJ MADHOK : She would
nol come and make a sStatement. She is
Jodging the House. That is why we arc
redquesting you to take up the matter with
her,

SHR1 RAGHU RAMAIAH : | have
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ilso seen the newspaper reports this mor.
ning,,,

SHRI SAMAR GUHA (Contai) : On a
point of order, Sir. When the leaders of
all the parties belonging 1o the opposition
have expressed their opinion that it is only
the Prime Minister who is entitled to
answer, no other minister has the right to
reply, Il any other minister trics to reply,
it is an insult 10 the whole llouse.

SHRI RAGHU RAMAIAH : Sir, you
have referred to newspaper reports this
morning where it is said that a decision
has been taken at the highest level about
the mid-term poll, 1 discussed the matter
with the Prime Minister and 1 am in a
position to say categorically that the
report s untrue,

SHRI RANGA : Even then we would like
you 10 take it up with the Prime Minister
and Lell the House,

SHRI SURENDRANATH DWIVEDY :
Even after the Parliamentary Aflairs Minis-
ter’s statement, 1 do not think the ambi-
Luity has been removed. We would, there
fore, request you to ask the Prime Minis-
ler to make a stalement on this matter,

MR, SPEAKER : 1| think the minister
has said it in a very categorical manner on
her behalf. As fur the points raised about
the constitutional position, I am not sure ;
| cannot give an ofThand reply.

DR, RAM SUBIAG  SINGH : Mr.
Nuth Pai has raised a constitutional issue
namely, that she is not competent to ad-
vise the President to dissolve the Lok
Sabha,.,

MR. SPEAKER : 1 am not in a posi-
tion to interpret the Constitution one way
or the other, This is the prerogative of
the Prime Minister,

o Tty fag (VRaAw) AT W
gun fag #3 fra® § A2 M v 38T
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13,08 hrs.
PAPERS LAID ON THE TABLE

NAvY (PENSION) SEcoND
AMENDMENT REGULA-

TIQONS
THE MINISTER  OF DEFENCE
(SHR1 JAGJIWAN RAM) : | beg to lay

on the Table a copy of the Navy (Pension)
Second Amendment Regulations, 1970
(Hindi and English versions) published in
Notification No. S.R.0. 457 in Gazette of
India dated the 21st November, 1970, un-
der section 185 of the WNavy Act, 1957.
[ Placed in Library. Sce No. LT-4554]

70].

NoTIFICATION UNDER Foop
ADULTERATION AcCT AND
REPORT OF INDIAN
DELEGATION To
WOoRLD HEALTU
ASSEMBLY

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHR1
B.S. MURTHY) : 1 beg to lay on the
Tuble:

(1) A copy of the I'revention of Food
Adulteration (Amendment) Rules,
1970 (Hindi and English versions)
published in  notification No,
G.S.R. 1809 in Gazette of India
dated the 24th Ocltober, 1970,
under sub-scction (2) of scction
23 of the Prevention of Food
Adulteration Act, 1954, [ Placed

in Library, Sce No, LT-4558/70]-

(2) A copy of the Reporl of the
Indian Delegation to the Twenty-
third World Health Assembly
held at Geneva, from 5th to 23rd
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May, 1970. [Placed in Library.
Sece No. LT-4563/70.)

NOTIFICATION UNDER PASSPORTS
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : 1 beg
to lay on the Tuble a copy of Notification
No. G.5.R. 1797 (Hindi and English ver-
sions) published in Gazette of India dated
the 17th October, 1970 making certain
amendments to Notification No. G.S.R. 867
dated the 24th May, 1967, under sub-sec-
tion (3) of section 24 of the Passporis
Act, 1967, | Placed in Library. Sce No,
LT-4564/70].

13.9 hrs,

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :

‘l am directed to inform the Lok
Sabha that the Rajya Sabha al its
sitting held on Thursday, the 3rd
December, 1970, adopied the follow-
motivning in regard 1o the Joint
Commitice of the Houses on amend-
ments 1o election law :-

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
join in the Joint Committee
of the Houses to consider the
Juestion ol  amendment 1o
clection luw and authorises the
Chairman 10 nominate seven
members to scrve on the said
Joint Committee,”

2. 1 am [(urther to inform the Lok
Sabha that in  pursvance of the above
motion, the Chairman has nominated the
following members to the said Joint

Committee :-

1. Shri Lal K, Advani



